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WELCOME LETTER

Date:
To, Customer No.
Policy No.
Contact Details: Product Name : SBI Life - A Non-
Father's Name: Linked, Non-Participating, Term Assurance Plan
UIN
Dear

We welcome you to the SBI Life family and thank yfouyour trust in our products.

Joining SBI Life family will give you access to thest customer serviceane i i r to most of your life insurance
needs.

Please note this is & premium payment insuranc
1. For any information/ clarification, please cartgour loca

2. In case you have any complaint/grievance you coayact t ing official €

3. We enclose the following as a part of ument
3.1 Policy Document.

3.2 First Premium Receipt.

3.3 Copy of proposal form signed by you.

3.4 Copy of KYC and other documents as follows:

Particulars Documents Receive
Age Proo
Identity Proo

Address Proc

7. Please note that the digitally
manner through one,time pas

ned copy afrymlicy bond is available on our website www.gbito.in This can be viewed in a secure
rd. Please visitvebsite for detalils.

Please check all details. Ple make sure thabtloy document is kept safely

Free Look Option
You can review the terms and conditions of thegyoliwithin 30 days from the date of the receipthe policy document and where ydu
disagree with any of those terms and conditions;yave the option to return the policy statingriésesons for your objectiolour request

for cancellation of the policy under the free lookoption must reach our SBI Life Office within a period of 30 days as mentioned
above Premiums paid by you will be refunded after deithgcstamp duty and cost of medical expenses ieduyiif any. The proportionat¢
risk premium for the period of cover will also bedaicted.
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We always look forward to be your preferred Lifsunance Company for all your Life Insurance needs.

Yours truly,

Note: The translated version of this letter in theregional language is printed overleaf for your conenience. However, should th: e any conflict beagn these two versions, the

English version shall prevail.

Welcome Letter — Regional Language
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First Premium Rece@
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Congratulations on your purchase. SBI Life — e Shield (IN: 111N089V03), a non-linked, non-participating term asurance

plan, offers you

SBI Life - eShield Policy Documeén

KEY FEATURES DOCUMENT

(UINI11NO89V03)

1 Aim of policy

2 Benefits of the policy

3 Other benefits

4 Policy Surrender

5 Paid Up Value

Loans on the Policy

Exclusions

6

7

8 Grace period
9 Revival

10 | Free look provision

11 Tax

12 Claim

of the Product. The same shall not be consed as
derms and conditions governing the Policy, please read all
e information given in the Key Features document anthe
ditins of the Policy shall prevail.

terms and conditions of th icy, the terms and
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Blank Page
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SBI Life - eShield Policy Document
(UIN: 111N089V03)

0.~

Wiith Lis_ You'ra Suire

gulated by IRDAI

STANDARD PoLICY

5 N Bl LIFE—eSHIELD
OCUMENT —INON UIN: 111N089V03

L INKED - (A NON-LINKED NON-PARTICIPATING TERM

| NDIVIDUAL ASSURANCE PLAN

Registered & Corp@rate Office: SBI Life Insurance Co. Ltd, “Natraj”, M.V. Road & Western Express Highway
Junction, Andheri (East), Mumbai - 400 069.

Website: www.sbilife.co.inEmail:info@sbilife.co.in| CIN: L99999MH2000PLC129113
Toll Free: 1800 22 9090 (Between 9.00 am & 9.00 pm)
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Policy Preamble

Your Policy

Welcome to yourSBI Life — eShieldpolicy and thank you for preferring§BI Life Insurance Company
Limited to provide you with insurance solutions. The UlMNotted by IRDAI for this product is
111NO89V03. SBI Life — eShield is also referrecsoeShield in the policy document.

The information you have given electronically ire ttweb based proposal form, personal statementhieget
with any medical reports and other documents amthdiions form part of this contract of insuramndgéh

us. Your policy document, comprising this policyhedule along with the policy booklet and a
endorsements, is evidence of the contract. Youldhread these carefully to make sure you are sadistith

the terms and conditions of the policy. Please kbegpe in a safe place.

We request you to read the whole Standard Policgubent. If you find any errors, please return y
Standard Policy Document for effecting corrections.

Bl Life — eShield provides an excellent package of insraolution. In return for your premiums we Wi
provide benefits as described in the following gagkthe policy document. The benefits availabldarrthis
policy are subject to the payment of future prenswas and when due.

Your Policy is a non-linked, non-participating teassurance plan.

The benefits will be paid to the person(s) entitkesl set out in the policy document, on proof to
satisfaction, of such benefits having become payabtl of the title of the persons claiming the payts.

Please communicate any change in your mailing addoe any other communication details as soo
possible.

If you require further information, please calltodl free at our customer service helpline 180 @220 or
email us at info@sbilife.co.in, also visit us at wsbilife.co.in.

Identification

1. Policy Number

2. Proposal Number

3. Proposal Date

4. Customer ID
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Policy Schedule

(UIN11NO89VO3)

Personal information

5. Name of the Life Assured

Date of Birth

Age at entry

6
7.
8

. Gender

Mailing Address

()

10. Telephone Number with STD Code

11. Mobile Number

12. E-Mail ID of the policyholder

Nomination

13. Name of the Nominee(s) Relationship with the Liswured Age

14. Name of the Appointee(s) o Relationship with Nominee Age
™

Important dates

/ risk

15. Date of commencenier i
16. Policy anniversary da S
17. Premiu e dates

18. Due Rate of trast Premi

19. Date of expiry of term

Basic policy information

20. Benefit Structure

21. < <Initial =~ Sum™Assured (Rs.)

22. Policy Term

23. Premium Payment Term

24. Premium frequency
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Rider (s) chosen

Name of the Rider

Basic Policy Benefit

Accidental Total
& Permanent
Disability
Benefit Rider
(UIN:
111B016

Initial Policy Premium | Install Date of
Benefit Sum Paying Premiu .
Term expiry of
Assured (Years) Term term

(Rs.) (Years)

Base Policy

SBI Life —

Accidental

Death Benefit

Rider(UIN:

111B015V02)

SBI Life -

Total
Installm
Premium
including taxes

>

Applicable
Taxes

Applicable rate
of Tax*
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Total
Installment
Premium,
including taxes

**includes Applicable Taxes and/or any other statutory leviy/ durcharge, at the rate notified
Government / Union Territories of India from time tmé& as per the provisions of the prevale

the Central Gowent/ State
aX |aWs.

Sum Assured Table

Effective Sum Assured table for

Policy Years

<< 1to5>>
<< 610 10>>
<< 11 to 15>>
<<16 to 20>>

Insurance Company Limited,

Authorised Signatory

Name

Designation

Date Place

The stamp duty of Rs<<....>> (Rupees...... only) paid by prder, vide receipt no. <<...... >> dated <<

Government notification Revenue and Forest Departni¢o. Mudrank<<.....................>> dated
<< >>
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<< Digital Signature >>

(Signature)

Proper Officer

We request you to read this policy schedule aloity e policy bookl errors, pke

return your policy document for effecting correaso

kkkkkkkkkkkkkkkkkkkkkhkkhkkkkkkkkkkkhkkhkkk End Of PO|I Cy Sch u Ie kkkkkkkkkkhkk

Form 407 Pddrof 40 Policy Number



PART B SBI Life - eShield Policy Document

(UIN: 111N0O89V03)

Policy Booklet

Table of Contents

3.1
3.2

4.1
4.2
4.3
4.4

8.1
8.2

10
11
111
11.2
11.3

12
121

13

13.1
13.2
13.3
13.4
135
13.6
13.7
13.8
13.9
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This is your policy booklet containing the various teans conditions governing your policy. This policy kleb should be read in
conjunction with the policy schedule and other related deatsof your policy.

If you find any errors, please return the policy immediafedyeffecting corrections.

1 Definitions

These definitions apply throughout your policy document
The definitions are listed alphabetically. Items marked wifongside are provided in

Expressions Meanings
1. Age is the age last birthday; i.e., the a
2. Age atentry T
3. Appointee T
4. Assignee is the person to who
assignment under
5. Base Policy is that part of
6. Basic Premium is equall to er the base policy excludingicgble taxes and legs
underwriting
The person n ner to receive theansarbenefits under the
- provisions of y ry may be youtte nominee or the assignee|or
7. Beneficiary he Beneficiary may be stétedpolicy schedule or
ﬁ'sk Er)ate of commencement of poli rance benefits under thisypale available.
9. Date of expiry of term T he besefiider this policy terminate on expiry of the benefinter
10. Date of Revival which the policy benefisrastored at the conclusion of the revival process
11. Death Benefit yable on death of the Life assured
12. Endorsement y of the terms and conditions of your padigyeed to and issued by us,|in
13. Effectiv efined in the policy betok
14. Free- is the period during which you haveoittéon to return the policy and cancel the contract.
i the period beyond the premium due date during whichcgm pay the premium without
15. Grace interest and other requirements and during which the henefinder the policy arg
available subject to recovery of the outstanding premium..
16. In-force is the status of the policy when all the due punemsihave been paid upto date.
17. Initial Sum Assu is the Death Benefit offered bgtuthe time of the inception of policy .
is the contractual amount payable by you on each Premium Bigeiorder to keep the
18. Installment premium + insurance cover in force under the provisions of your polidyis does not include the
' P applicable taxes and other statutory levies which are payabje@uyn addition to the
premium.
19. Lapse is the status of the policy when a premium is ndtwiin the grace period.
20. Life assured T is the person whose life is insured uthdepolicy.
Form 407 Pddeof 40 Policy Number
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Expressions

Meanings

21.

Medical Practitioner

A Medical Practitioner is a person who holds a valid registtetom the medical counc
of any state of India and is thereby entitled to practice megligithin its jurisdiction; ang
is acting within the scope of his license. The Medical Rracér should neither be th
insured person(s) himself nor related to the insuredbpéskby blood or marriage.

22.

Medical Second Opinion (MSO)

Medical second opinion is a service which enables the Life esto receive a secon
medical opinion on the diagnosis and the treatment p
provided by Mediguide India.

tner doctor. This service |i

23. Minor is a person who has not completed 18 years of
is the person who is named as the nomineeg ubsequently changed
24. Nominee + by endorsement, as per section 39 of the Insur d from time to
' time who can give a valid discharge to the policy h of the Life
assured during the term of the policy provided such
25. Non-participating means that your policy does not

26.

Policy anniversary

is the same date each year duti i cement of policy.
If the date of commencement of po i olicy anniversary wil
be the last date of Februa

27.

Policy document

means the policy sche
gemu and us during the ter

(if adey documents (if any).

28.

Policy Schedule

Any subsequent wri agree
of your policy als part ot the Policy d
i detajtsuofpoli

g

}

D

29. Policy Holder is the owne referieds the proposer

is the period utlve policy anniversariessobyention, this period
30. Policy year includes the fi ersary and endthe day immediately precedir

the next pol|cy

. Date of CommencementeoPdiicy and terminatin

31. Policy Term uring which the c@utual benefits are payable

is yable by the Life assured toesdlaarbenefits under th
32. Premium ot include applicable taxes and otharastatlevies which are

e premium.
etween two consecutive premium due dates fdarggemium policy; only]

33. Premium frequency t , quarterly & monthly premium frequencies atlowed under this

34.

Premium payment term 1

35.

Revival

due to fion-payment of premiums on due dates, resultithg ilapsation of the policy.

. Revival period

. Terminal lliness

is a 2-year period from the due date of thé tisaid premium.
is the voluntary termination of the policy by the policyderl before the expiry of the polig
term. There is no surrender value under this product.

is the conclusive diagnosis of an illness that is expectedsut in the death of the Lif
assured within 180 days from the date of such diagnosis

39.

Underwriting

-is the process of classification of lives into appropriatedgsneous groups based on

risks covered.
- based on underwriting, a decision is taken on whethiek @over can be granted and if
at what rates of premium and under what terms..

SBI Life Insurance Company Limited or its successors.

40. We, Us, Our We are regulated by the Insurance Regulatory and Developmembrayt(IRDAI). The
registration number allotted by the IRDAI is 111.

41. You, Your t is the person named as the policyholder.

Form 407 Pddeof 40 Policy Number
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The above definitions are provided only for the purpmiggoper comprehension of the terms & phrases usdgipdlicy document.
The actual benefits under the policy are payable strictly athpeerms and conditions of the policy only.

2 Abbreviations

Abbreviation | Stands for

IRDAI Insurance Regulatory and Development Authorityrafih

Rs. Indian Rupees

UIN Unique Identification Number (allotted by IRDAI ftinis product)

These abbreviations bear the meanings assigned to them elséwtine policy booklet.

P
N
N
y

Form 407 Pdgeof 40 Policy Number
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Part C ‘

3 Effective Sum Assured

We define ‘Effective Sum Assured’ under various benefitcstires as follows:

3.1 Level Cover
3.1.1 Effective Sum Assured on any day is equal to the irffiah Assured.

3.2 Increasing Cover
3.2.1 The initial sum assured will increase at a simple rate of &
is then in force. During the first 5 policy years, thensassur,
effective sum assured will depend on the number of yearshia

end of every 5 policy ded your policy

4 i nefits

In return for your premiums, we will provide ben e following pages of the policy documeht benefits
available under this policy are subject to the payme ium nd when due.

&

4.1 Death Benefit
If the policy is in-force on the date of death of th
depending on the applicable it.structure t

given hereunder:

nd if the claim is found admissible, we will h@ybenefit
itted to. The details of various benefit structares

4.1.1 Level Cover
41.1.1 Ifdea [ rs during the policy termyifiepay the”Sum Assured on Death”.

e of death or Absolute amount agsubedpaid on death which is
um Assured as on the date of deatthewvieir is higher.

al to the Effective Sum Assured as on the date of deaithavier is higher

Under this option, the initial sum assured will increasz @imple rate of 10% after completion
of every 5 policy years provided the policy is in force. €ffective sum assured as on the date
of death depends on the number of policy years for whicpdliey has been in force prior to
the date of death of the Life assured.

4.2  Survival Benefit
4.2.1 Your policy does not have any survival benefit.

4.3  Maturity Benefit
4.3.1 Your policy does not have any maturity benefit.
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Medical Second Opinion
4.4.1 You have the option to avail the service of medical secondapfrom M/s Mediguide India, provided the policy
is in-force.
4.4.2 You don’t have to make any payment in addition to the regumium
4.4.3 You may request a Medical Second Opinion under most circumstancegver, you will not be eligible for a
Second Medical Opinion under the following circumstances:
4.4.3.1 The Life assured has not received any diagnosis or
4.4.3.1.1 The Life assured has not been given an official diagno
essential prerequisite that the Life assured shoul
treating Physician first for the World Leading Cs) to confirm the

r her treatmg phyS|C|an (It is an

4.4.3.2 The Life Assured has not been evaluated by a treating physiitsin the

ife Assured relettreat
e thragteandition

required by WLMCs in order to provide

4.4.3.3 The Life Assured must have developed an acute
4.4.3.3.1 If the Life assured requires immedi

his/her treating physician or any other

needs or urgency and shoul the
opinion. N

4.4.3.4 The Physical evaluation of the Life
4.4.3.4.1 Certain conditions will
illness). Such case

eréchoice based on his/her
ait for the second medical

in-person evaluation (for example, mental
to receive aRenmeded Second Opinion.

4.4.4 This service is provided by Mediguide i mpany not affiliated to us.

4.4.5 The Second Medical Opinions are not gmosis and should not be solely relied upon as
such.

4.4.6 The Physicians who provide the medical se this Agreement do not have the benefit of
complete and accurate |nf mation that w [ eixaniive Life assured in person and observing
his or her physical con t be aware of the complete and accurate facts or
information that would affe ini i is or treatment alternatives or options. Hence,dt is f

r toacelthe Second Medical Opinion or not. Neither SBI
Medical Prajassiproviding the Second Medical Opinion shall

447 nion option, you simply neexill on 0008000401647
4.4.8 The Mediguide ref; ontact you to faciliteeentedical second opinion
4.4.9 release of your medézairds and details for availing the services of obtaining

4.4,10We will not have access to your medical records and detailscshgryou with Mediguide India.
p the second medical opinion unlesgiyeuconsent for sharing the second medical

4412 i event be responsible for any actuallegesl errors or opinion made by the Medical Second
onsequence of actions taken or not ta&sed on such second opinion.
4.4.13We da,not provide any warranty or guarantee concerning ariguar result or cure of the disease, medical

4.4.141n future, may engage any other service provider to praviddical second opinion. In that case, we would
notify you the same along with the procedure of obtairiegsecond opinion.
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5 Accelerated Terminal lliness Benefit

5.1 This benefit applies for both benefit structures: Level€C@nd Increasing Cover.

5.2  The benefit is in-built in the above mentioned benefitcttires.

5.3 If the Life assured is diagnosed with terminal illness,wile pay the benefit equal to death benefit & the policyl wi
terminate.

5.4  We will pay the Terminal lliness Benefit subject to allloé following:

5.4.1 Your policy is in-force.

5.4.2 The Life assured should be diagnosed with a terminal illdessg the policy .

5.4.3 The Life assured is diagnosed with an illness that isa&gdo result in de i within 180 days

5.4.4 Such diagnosis of terminal illness should be by thaiopiof two appropriate practitioners
specializing in treatment of such iliness.

5.4.5 Medical practitioners should be registered with the Indiani e Company
Further, the Company reserves the right for indeperatesgss

5.4.6 The opinions of the Doctors should be to the satisfaaifah d by valid clinical
documentary evidence. The Company reserves its rightseot ini another independent
Doctor, at the sole discretion of the Company. The C

5.4.7 The total Terminal lliness Benefit sum assured wi sum

5.4.8 Once terminal iliness claim is paid, the policy inates.

5.5 Exclusions & )

5.5.1 No exclusion. ‘

6.1 You may pay the premiums on the

6.2 You have to pay the premiums even ceive renawalium notice. We are not liable to send you any
renewal premium nqtices, whatsoever.

6.3  You have to pay the mium for the riders lvith the base premium.

6.4 In addition to the pre pplieabaxes and/or any other statutory levy/ duty/ surchatghea

GovernmenidriJTerritories of India from time to time, as per the
premium, gpdemiums (if any) and any other charge as per the product

6.5 advance for full polegr. However, for your convenience, we may allow you

6.6 anged only on a policy emrsairy by sending a written request at least one month in

reqtlirement for the requested premitggudency
6.6.2 Availability of the fequested premium frequency on the daghahge in premium frequency;
les applicable for the changed premium fregueth be the same as the premium rates/ tables
date of commencement of policy.

6.7 If we receive afy amount in excess of the required premiumyillveefund the excess. We will not pay any interest on
this excess amount.

6.8 If we receive any amount lesser than the required premiumnuiiweot adjust the said amount towards premium till you
pay the balance of premium. We will not pay any interesheratnount received earlier. You will not be entitled to any
benefits or claims under the policy unless you pay thefaliums in time.

6.9 Insufficient premiums or excess premiums remitted shall beikefeposit and the amounts kept in deposit shall auwt e
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If we pay your claim under any of your riders, you haveontinue to pay the premiums for your remaining bendfit
any. We shall inform you the premium for your remainiegéfits.

If your Policy is in force and it results in to death claihe balance of premiums, if any, till the next Policy ansiaey,
as on the date of death shall be deducted from the benefitdgayaler the Policy, in case the claim is found admissible
and payable.

7 Grace Period

7.1
7.2
7.3
7.4
7.5
7.6
7.7
7.8

Form 407 pPatjeof 40 Policy Number

You can pay your premiums within a grace period of 30 ffays the due dates for,
For monthly modes, the grace period will be 15 days fiteerdue date

The above grace period applies to riders and base policy.

Your policy will be treated as in-force during the gracequkri

If you do not pay your due premiums during the graaéog, your policydapses.
If your policy lapses, then the riders of your policyl wiso lapse aut
You may revive your policy during the revival period.

the monthly modes
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8 Non-forfeiture Benefits

8.1 Paid-up Benefit
8.1.1 Your policy does not have any paid — up benefit. .

8.2  Surrender
8.2.1 Your policy will not acquire any surrender value.
8.2.2 Even if you surrender the policy, we will not pay anpéfd.

8.2.3 On receipt of your surrender request, your policy wilitinate andswe shall not have

9 Revival

9.1 If premiums are not paid within the grace period, yo j . i yable under your policy.
9.2 If your base policy lapses, then the rider(s) attachéd

9.3 You can revive your policy within the policy 4€ i ival period of 2 years from the date of First Unpaid
9.4  You should write to us during the revival perio

9.5 You have to submit Good Health Declaration ahe uirements, if any.

9.6 We may charge extra premium based on underwgi

9.7 We may accept or reject your reyjval request o ithout the riders. We will inform you about the

same.
9.8 Revival will be subject to und underwriting policy.
9.9 Your riders, if revived, will recomme egavival of the policy and along with the revival of the base

policy, and not in isolation. You cannot : hout reviving your base policy.

9.10 You have to pay all due premiums, not paidduring thevedyieriod, along with interest. The due premiums wantlude
installment premium gding any extra premiu intimai@d/ou at the inception of your policy. If at the time of
revival, an extra prem Ay thisd @xemium also.

9.11 Interest will be charged ‘ § froma to time.

9.12 You can i

9.13 i iVe unless we accept the revivairgintate you the same in writing.

10 Termination

10.1 Your policy e at the earliest of the following
10.1.1 Onpa nt of death benefit.
10.1.2  On payment of Terminal lliness benefit
10.1.3 on the date of expiry of policy term.
10.1.4  on payment of free-look cancellation amount.
10.1.5 on receipt of surrender request.
10.1.6  On your policy being in a lapsed status and after exbitlyeorevival period
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10.1.6.1However, death cover and other benefits will terminate aatioadly if you fail to pay any renewal
premium before the expiry of the grace period.

11 General Terms

11.1 Free-look period

1111

11.1.2

11.1.3
11.1.4

11.2 Suicide exclusion

11.2.1

11.2.2
11.2.3

11.3 Policy loan

11.3.1

Form 407

You have 30 days from the date of receipt of this policy @t to review j
not satisfied, you can return the policy stating the reafsory®ur objectio

If the Life assured, whether sane or insane, commits syiai f commencement of
policy or date of revival of policy, whichever is lat i

We will calculate one year from the date of co of policy, whichever is later
We will only pay 80% of the premiums i i in one year from the date of
commencement of risk. In case of suici i | of the policy, we will pay higher
of 80% of the premiums paid till the date o th or rovided the policy is in forceand the

contract would cease.
11.2.3.1 We will not consider taxe

premM:ier premgj if any, for the refund.
&

Your policy will not be
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Part E

12 Charges

12.1 Charge
12.1.1 Being a non linked product, there are no explicit chargdsruhis policy.

e

)
N
y
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Part F ‘

13 General Terms - Miscellaneous
13.1 Nomination
13.1.1 If you are the policyholder and the life insurance coveniyaur own life, yo en affecting the policy
or at any time before the policy matures for payment, nomirextop or p om the money secured

13.2

13.3

Form 407 pPatfeof 40 Policy Number

by the policy shall be paid in the event of the death of ifeedssured.
13.1.2 If the nominee is a minor, you may appoint a person, canpéh contfact;
down by us, to receive the money secured by the policyeiretient of dea
minority of the nominee.
13.1.3  You may cancel or change the existing nomination.
13.1.4  An assignment or transfer of your policy under sectiom Insurance Act, 1938,
time, shall cancel the nomination except under certai tances.
13.1.5  Your nomination should be registered in our records $o

13.1.6  For complete details about the nomination, ple er too
from time to time.
[A leaflet containing the simplified version of the f Sectign 38 & Secti
respectively for reference.]
13.2.1 You may assign the policy subject t

vis&& of the Insurance Act, 1938, as amended from
time to time.

13.2.2 We may decline to act upon any endor deed of !sig'hmerﬂave sufficient reasons and we will let

e manner laid
during the

ed from time to

Act, 1938, as amended

s enclosed as Annexure #,1 &

Assignment

13.2.3 You may refer a c
receipt of our communic
policy.

13.2.4  You may aSS|gn your pollcy W

13.2.5

13.2.6 [ . i r policy should beteegd with us so as to make it binding on us.
13.2.7 \ ' signment or transfereoptlicy, please refer to Section 38 of the Insurance

[ plified version of the prowiss of Section 38 is enclosed as Annexure — | foreats.]
De
13.3. egal heir should inform the death ot ifleeassured in writing, stating at least the policy
f death and date of death.
13.3.2 he following documents to process the claim

13.3. 2 3 Claimant’s statement and claim forms in prescribed formats

13.3.2.4 Hospital records including discharge summary, etc
13.3.2.5 Any other documents including post-mortem reportt firformation report where applicable
13.3.2.6 Any other document which SBI Life in its discretion mayl cal

13.3.3  Claim under the policy may be filed with us within 90 dafslate of claim event.
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134

135

13.6

13.7

13.8

13.9
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13.3.4  However, without prejudice, in case of delay in intimatmmsubmission of claim documents beyond the
stipulated period in the policy document, we, at our dideretion, may condone such delay and examine the
admissibility or otherwise of the claim, if such delay reyed to be for reasons beyond the control of the
nominee/claimant.

13.3.5 We will pay the claim, if found admissible
13.3.5.1 to the assignee, if the policy is assigned.
13.3.5.2 If the policy is not assigned, we will pay the claim to

13.3.5.2.1 the nominee, if the nominee is not a minor
13.3.5.2.2 the appointee, if the nominee is a minor
13.3.5.2.3 your legal heir, if nomination is not valid

13.3.6 We may ask for additional information related to the claim.

13.3.7  You can claim death benefit only once under this plan.

13.3.8 If there is any dispute about the title under the polibg, benefits shall be
certified by a court of competent jurisdiction

Terminal lliness claim

13.4.1  We will pay the claim to you, assignee, nominee, appomt

13.4.2  You can claim the Terminal lliness Benefit only once.

13.4.3 The diagnosis must be done and confirmed b
Association and approved by the Company.

13.4.4  We will require hospital records includi i [ mary and reports of various
medical tests.

13.4.5 We may ask you to submit addition

Survival Claim
13.5.1 You cannot apply for survival claim a i [ it ip?your policy.

Maturity Claim
13.6.1  You cannot apply for, i i ggefit in your policy.

Surrender claim
13.7.1  You cannot apply for surren

Non-disclosure
13.8.1 We have iss

13.8.2

Misstatement of age

13.9.1 If wesfind thatdhe correct age of the Life assured fedint from that mentioned in the proposal form, we will

gibility for the life cover as on the date ahozencement of Policy.

eligible,

13.9.1.1.1 If the correct age is found to be higher, you have to thaydifference in premiums
along with interest and you may have to undergo medical exaomsaif required by
us.

13.9.1.1.2 We will terminate your policy, if you do not pay the diftnce in premiums and

applicable interest or if you do not undergo the requinedical examinations.
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If the correct age is found to be lower, we will refune thifference in premiums
without any interest.

13.9.1.2 If not eligible,
13.9.1.2.2We will terminate your policy.

13.9.1.1.3

13.10 Taxation
13.10.1 You are liable to pay Applicable Taxes and/or any other sigtlgvy/duty/ surchar

Central Government/ State Government / Union Territaridadia from time to ti
prevalent tax laws on basic premium, rider premium andhar aharges (if any,
13.10.2 You may be eligible for Income Tax benefits/exemptiongeashe applicabl
subject to change from time to time. You may visit our sitelfor further

for details.
13.10.3 We shall deduct income tax at source (TDS) on payments madethadmlicy a

laws in India.

, at the rate notified by the
er the provisions @ th
e product feature.

ws in India, which are

p;er th

13.11 Date formats
13.11.1 Unless otherwise stated, all dates described and usedg

13.12 Electronic transactions

13.13 Communications
13.13.1 We will communicate to you in writin

other approved mode.
13.13.2 We will send correspondence to the
subsequently changed and registered
13.13.3 You should also communicate in writin
other approved mode.
13.13.4 Your correspondence
address below:
SBI Life Insurance Co

dence by hand, post, facsimile, e-mail or any

I offices or to its Central Processing Centre at the

Sector-40,
Dist. Tha#te,
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14 Complaints

141

Form

Grievance Redressal procedure
14.1.1 If you have any query, complaint or grievance, you mayaggtr any of our offices.
14.1.2 You can also call us on our toll-free number: 1800 220998.m. to 9p.m.).
14.1.3 If you are not satisfied with our decision or have not recesrgdresponse within
to us at:
Head — Client Relationship,
SBI Life Insurance Company Limited
7th Level (D Wing) & 8th Level,
Seawoods Grand Central
Tower 2, Plot No R-1,Sector-40,
Seawoods, Nerul Node, Dist. Thane,
Navi Mumbai-400 706.
Telephone No.: +91 - 22 — 6645 6241

ing days, you may write

Fax No.: +91 - 22 — 6645 6655
Email Id: info@sbilife.co.in
14.1.4 In case you are not satisfied with our decisigg grtai e Insurance Ombudsman
Rules, 2017, you may approach the Insura laint with the Ombudsman as
per provision 14 of the said rules. The rel d n the section ‘Relevant Statutes’
14.1.5 The address of the Insurance Ombug ules, 2017, are, available in the

website of IRDAI, http://www.irdai.g ¥ i yebsitehttp://www.sbhilife.co.in The address of the

ombudsman at Mumbai is:
Office of the Insurance Ombudsmal
3 Floor, Jeevan Seva Annexe,
S.V. Road, Santa Crugz (W),

Mumbai — 400 054,

14.1.6
14.1.7 2int i (N by us withirdays of lodging the complaint through our Grievance

ig#hs.irda.gov.incontact IRDAI Grievance Call Centre on toll-free number
ely you may serghaail on complaints@irda.gov.in

Departmefit,
Qory and Development Authority of India,
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15 Relevant Statutes

15.1 Governing laws and jurisdiction

15.1.1 This is subject to prevailing Indian Laws. Any disputattmay arise in connection with this shall be subject to the
jurisdiction of the competent Courts of India.

15.2 Section 41 of the Insurance Act 1938, as amended from timetime
(1) No person shall allow or offer to allow, either dirgat indirectly, as an inducement merson to takeraw or
continue an insurance in respect of any kind of risk rejat lives or property ingdndia, any rebate of the whaole o
part of the commission payable or any rebate of the presiiawn on the polig nor shall‘any person taking out or

renewing or continuing a policy accept any rebate, except sleter as allowe ccordance with the
. . v P’ N &
published prospectuses or tables of the insurer.

Provided that acceptance by an insurance agent of commissionriection with of life insugance taken

y

out by himself on his own life shall not be deemed to be aaceptof a rebate ofb(m within the'meaning of
this sub-section if at the time of such acceptance the insuagyﬁ satisfies the presc conditibhs establishing
that he is a bona fide insurance agent employed by theink

(2) Any person making default in complying with the psions 6‘ th tion shall be | bleﬂf penalty which may
extend to ten lakh rupees.

15.3 Section 45 of the Insurance Act 1938, as amended from &
[A leaflet containing the simplified version of the p

15.4Rule 13 of Ombudsman Rules, 2017

1. The Ombudsman may receive and cO displatsg to:
a) delay in settlement of claims, Qe ecified inrégeilations, framed under the Insurance
Regulatory and Development Authori
b) any partial or total repudiation of clains I ife i eneral insurer or the health insurer;
c) disputes over premigm inse
d) ang tmthe policy document or policy contract;
e) i s thmuthsrelates to claim;
f) > t insurers andaents and intermediaries;

Q) i al insurance policy imgutiealth insurance policy which is not

The Central
to insurance
ent ine

ernment or as the case may be, the IRDAI mayydime refer any complaint or dispute relating
tters specified in sub-rule (1), to therdmee Ombudsman and such complaint ordispute shall be
the Insurance Ombudsman and be dealt with complaint made under Rule 14

15.5Rule 14 of Ombudsman Rules, 2017

(1) Any person who has a grievance against an insurer, maglhionghrough his legal heirs, nominee or assignee,
make a complaint in writing to the Insurance Oasinan within whose territorial jurisdiction the brancloffice
of the insurer complained against or the resigleaddress or place of residence of the complainant is located.

(2) Thecomplaint shall be in writing, duly signedthe complainant or through his legal heirs, nominee gsigiase and
shall state clearly the name and address of the aimapi, the name of the branch or office of the insurainag
whom the complaint is made, the facts giving dssotmplaint, supported by documents, the nature and extent o
the loss caused to the complainant and thef selught from the Insurance Ombudsman.

(3) No complaint to the Ombudsman shall lie unless —

Form 407 pPageof 40 Policy Number




PART G SBI Life - eShield Policy Document
UIN: 111NO89V03)

a) The complainant makes a written representation to the insamneed in the complaint and
a. Either the insurer had rejected the complaint; or
b. the complainant had not received any reply within a dedbone month after the insurer received
hisrepresentation; or
c. the complainant is not satisfied with the reply givehitm by the insurer
b) the complaint is made within one year
a. after the order of the insurer rejecting the representaticeceived; or
after receipt of decision of the insurer which is not to #isfction of the gomplainant;
after expiry of a period of one month from the date ofisgg the Writteﬁ@entaﬁon to the insurer if the
insurer named fails to furnish reply to the complainant y 4 N
(4) The Ombudsman shall be empowered to condone the dedaghrcases may con% necessary, after calling
for objections of the insurer against the proposedauatébn and after fécchon?ing the delay
and in case the delay is condoned, the date of condoétitelay shall be dee bethe date @i filing of the
complaint, for further proceedings under these rules. . “ ”
(5) No complaint before the Insurance Ombudsman shall b ibte on the same su on
which proceedings are pending before or disposed ofyy consumer l‘orumibwF

W

fi ]
Ombudsman as on

15.05.2018.docx

15.6 Protection of Policyholders’ Interest

The IRDAI (Protection of Polj
IRDAI, which, inter alia, provide f
applicable and subject to the prevaili

is complimentary to any other regulationslariay
policyholders. The provisions of thégulation will be
i time.

kkkkkkkkkkkkkkhk *************E

f Policy Booklet *
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Rider Documents

This is your rider document containing the various teants conditions governing the rider benefits.

1 SBI Life — Accidental Death Benefit Rider

=

4%,
1.1 General Conditions ’

1.1.1 The UIN allotted by IRDAI for SBI Life — Accidental DeatteBefit B&lllBOlhz

1.1.2 The terms and conditions specified in this rider documeliapply on cy le shows that
we have offered this rider to you and only if you égaid the requisite pr or the rider ularly.

1.1.3 We will pay the rider sum assured to the nominee, amzmmr the legal heir, case may be.

1.1.4 Your rider sum assured will be the same during the rete.t Y &

1.1.5 We will pay the rider sum assured in case the Life iedas a result of an a

subject to all of the following: &

uring the rider term

7

1.1.5.1 Your policy as well as this rider is in- force

1.1.5.2 The Life assured has died as are i ithesl i document.

1.1.5.3 Such accidental death should b < i

1.1.5.4 The death of the Life assureg ithi date of accident but before the
date of expiry of the term fer

1.1.5.5 The death must be s
independent of all ot
1.1.5.6 The total sum assure

due to the inWem filoe accident and it should be

|l of youwiddal policies put together will not exceed

Rs. 50,00,000.
1.1.6 You may discontinue your rider al should inform us in writing
1.1.7 You cannot opt for [ policyegn you opt for the Main Policy. The rider benefit is
not available on i
1.1.8 The following provi i i i okieit also apply for this rider:

Grace period
Revival

unforeseen and involuntary eaersed by external, visible and violent means”.
1.3
idental Death sum assured for deaifingaas a consequence of or occurring during the fatigwi

Death caused or contributed to, by any infecéxeept infection caused by an external visible
accidentally sustained
g abuse: Life assured is under the influence of alcmhablvent abuse or use of drugs except

under the direction of a registered medical practitioner
1.3.3 Self-inflicted injury: Intentional self-inflicted injurincluding the injuries arising out of attempted suicide
1.3.4 Criminal acts: Life assured’s involvement in criminal and dolawful acts with criminal or unlawful intent
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1.3.5 War and civil commotion: War, invasion, hostilities (whatkvar is declared or not), civil war,
rebellion, revolution or taking part in a riot or cigbmmotion

1.3.6 Nuclear contamination: The radioactive, explosive or hazardature of nuclear fuel materials or
property contaminated by nuclear fuel materials or accidenh@fiim such nature

1.3.7 Auviation: Life assured’s participation in any flying adtyy other than as a passenger in a commercially
licensed aircraft

1.3.8 Hazardous sports and pastimes: Taking part or practicing yoharardous hobby, pursuit or any race not
previously declared and accepted by us.

1.4 Surrender

1.5 Termination

Form 407

1.4.1 You may surrender your rider during the rider term after cbmpleti e first policy year. Such

surrenders will be subject to all of the following:

1411
1.41.2
1413

1414
1.4.15
1.4.1.6

1.4.1.7

If you are paying regular premiums, we will not pay aayend
If you have paid single premium, we will pay a surrenddue
You may surrender this rider alone and still continuavail other
and benefits in-force by paying the premiums as and when
You cannot restore your rider once you have surr 0

value.
The surrender value payable under this ti
Single Premium x 75% x Outstandi

1.4.1.7.1 The single premium used be the premium charged for

1.4.1.7.2  Outstanding rider term will :
Rider Term, in moﬁom onths as on t

the rider, excluding ap

daseeipt of surrender request

1.5.2 the date onw termi
1.5.3 on the date your ri

Your rider will terminate on the earliest of the&\ ,.
1.5.1 on payment of acgidental death benefit N
| icy termifiates Y

154

155

if any, or on youliegtion to surrender the rider if there is no
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2  SBI Life — Accidental Total & Permanent Disability Beneft Rider

2.1 General Conditions

2.2 Definition of ATPD

2.3

2.4 Exclusions

We will n

211

212

2.1.3
214

2.15
2.16

221

events:

Form 407

24.1
242
243

244
245

The UIN allotted by IRDAI for SBI Life — Accidental Tot# Permanent Disability Benefit Rider is
111B016V02.
The terms and conditions specified in this rider documéhapply only if
we have offered this rider to you and only if you &gaid the requisite
Your rider sum assured will be the same during the ratfen.t
We will pay the rider sum assured to you on the ocoogeof d permanent disability
(ATPD) of the Life assured during the rider term subjeclt of t :
2.1.4.1 Your policy as well as this rider are in-force.
2.1.4.2 The accident and the resulting disability should be as deiin
proved to our satisfaction.
2.1.4.3 The total sum assured under this rider. ogether will not
exceed Rs. 50,00,000.
You may discontinue your rider alone during the ride
You cannot opt for only rider benefit under thepeliryes Policy. The rider benefit is
not available on a standalone basis.
The following provisions contained i g s rider:
Grace period
Revival
Misstatement of age
Complaints

Relevant statutes

olicy schedule shows that
iumfor the rider regularly.

‘Accidental Total a

Infection: Disability is caused or contributed to, by anfection, except infection caused by an external
visible wound accidentally sustained

Drug abuse: Life assured is under the influence of alomhablvent abuse or use of drugs except

under the direction of a registered medical practitioner

Self-inflicted injury: Intentional self-inflicted injurincluding the injuries arising out of attempted suicide
Criminal acts: Life assured’s involvement in criminal and dalawful acts with criminal or unlawful intent
War and civil commotion: War, invasion, hostilities (whetlvar is declared or not), civil war, rebellion,
revolution or taking part in a riot or civil commotion
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2.4.6  Nuclear contamination: The radioactive, explosive or hazardatige of nuclear fuel materials or property
contaminated by nuclear fuel materials or accident arising $rarh nature

2.4.7 Aviation: Life assured’'s participation in any flying adtyy other than as a passenger in a commercially
licensed aircraft

2.4.8 Hazardous sports and pastimes: Taking part or practicingrfprhazardous hobby, pursuit or any race not
previously declared and accepted by us

2.5 Surrender

VN

y
2.5.1 You may surrender your rider during the rider term after tompleti of the first policy year. Such
surrenders will be subject to all of the following: 4

. : . y 4 AN
2.5.1.1 If you are paying regular premiums, we will not pay iﬁvame. | N

2.5.1.2 If you have paid single premium, we will pay a surre L\

2.5.1.3 You may surrender this rider alone and still continuavail nefits by kkping the other
riders and benefits in-force by paying the premiums dsixdren due. . ; 4

2.5.1.4 You cannot restore your rider once you havessurrendeeetktr. Yy y 4

2.5.1.5 If you surrender the base policy, your rid ilbdle surrendered au icatly.

25.1.6 We will not pay the rider benefit in ca ili [ red we pay the surrender
value. y 4

2.5.1.7 The surrender value payable unde
Single Premium x 75% x Outs

2.5.1.7.1 The single premium vaill be the premium charged

for the rider, exclug
2.5.1.7.2 Outstanding ri
Rider Term, j

2.6 Termination

2.6.1
2.6.2
2.6.3
2.6.4 y, or on yamplication to surrender the rider if there is no surrender

2.6.5
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Section 38 - Assignment and Transfer of Insurance Policies
Assignment or transfer of a policy should be in accordantteSection 38 of the Insurance Act, 1938 as amended byaimseir
Laws (Amendment) Act, 2015 dated 23.03.2015. The extantgions in this regard are as follows:
y
01. This policy may be transferred/assigned, whollyngrart, with or without consideration. / o
& AN

02. An Assignment may be effected in a policy by an endorsempent the policy itself gﬁeparat rument undgce

to the Insurer. L

¥
5
03. The instrument of assignment should indicate the facangfer or assign ons¥@Rthe assjgiimeansfer,
antecedents of the assignee and terms on which assignmengis ma

04. The assignment must be signed by the transferorignassr duly authorize nt and attestedhby f least dnessi
05. The transfer of assignment shall not be operativeaassa@n A noti iti e transfieassignment and
either the said endorsement or instrument itself or oth transferor and temasfor

their duly authorised agents have been delivered
06. Fee to be paid for assignment or transfer can b

07. On receipt of notice with fee, the insurer should jement of receipt of notice. Such notice baall

08. If the insurer maintains one or more i i shall be delivered only at the place where the [m®licy
being serviced.

09. The insurer may accept [ transdssignment or endorsement, if it has sufficient reasobslieve
that it is
a. not bonafide or

b. notin th

10. Befor i ement, the Insharld record the reasons in writing and communicate the same i

11. In case of refu
within 30 days

n the endorsement by thetnany person aggrieved by the refusal may prefer a ttaiRDAI
of the refusal letter from the tesu

12. The priority of claims of persons interested in asutiance policy would depend on the date on which the nabices
assignment or transfer is delivered to the insurer; winne tare more than one instruments of transfer or assigntment,
priority will depend on dates of delivery of such noticAsy dispute in this regard as to priority should béemed to
Authority.

13. Every assignment or transfer shall be deemed to dmudd assignment or transfer and the assignee or transfatlde
deemed to be absolute assignee or transferee, except
a. where assignment or transfer is subject to terms andioosdf transfer or assignment OR
ade35o0f 40 Policy Number




b. where the transfer or assignment is made upon conthitbn
i. the proceeds under the policy shall become payable to poldgmor nominee(s) in the event of assignee or transferee
dying before the insured OR

ii. the insured surviving the term of the policy

Such conditional assignee will not be entitled to obtaloaa on policy or surrender the policy. This provisigif
prevail notwithstanding any law or custom having forceafwhich is contrary to the above position.

14. In other cases, the insurer shall, subject to tershc@amditions of assignment, recognize the transferee omassigamed in
the notice as the absolute transferee or assignee and such person S
a. shall be subject to all liabilities and equities to whidehttAnsferor or assignor was ject to at the date of tramsfer
assignment and 5

y 4 AN
b. may institute any proceedings in relation to the policy S B

c. obtain loan under the policy or surrender the polichauit obtaining the consemm assimnaking
him a party to the proceedings "

F 4
under an assignn&ranéﬂrﬂebefore

d by this section. & =
)4

15. Any rights and remedies of an assignee or transferebf@frssurance poli
commencement of the Insurance Laws (Amendment) Act, 2015 shdlé

[ Disclaimer : Thisis not a comprehensive list of amendments of In anﬁ only a simplified
version prepared for general information. Policy Holders are advi i ification for complete and
accurate details. ]
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Annexure |l

Section 39 - Nomination by policyholder .
y- N

Nomination of a life insurance Policy is as below in accordamitie Section 39 of the Ins ce)ct, 1938 as amended by
Insurance Laws (Amendment) Act, 2015 dated 23.03.2015etaat provisions in this regaggdare as follows:

01. The policyholder of a life insurance on his own lifayrmominate a person or persons te:whom moiiey securee pyliby

shall be paid in the event of his death. 1 N
k. W 4 |
k¢ | Y

02. Where the nominee is a minor, the policyholder mayiappay person to receive the mon
event of policyholder’s death during the minority of tleeninee. The manner gf appointment to be la

ured by politdye

n er.

N ‘(

03. Nomination can be made at any time before the maturibegolicy.

04. Nomination may be incorporated in the text of the potaz| i€y communicatedeonsurer
and can be registered by the insurer in the records gplatitine

06. A notice in writing of Change or Cancellation of noai i o the insurer for the insur&etbable to such
nominee. Otherwise, insurer will not be liable if a boaigaym e person named in the text of filkg poin the
registered records of the insurer.

07. Fee to be paid to the insurer for regist tion<of a nomination can be specified by the Authtriigugh
Regulations.

or assignperfoose of loan or against security or its reassignafetrepayment.
get cancelled to thenexf insurer’s or transferee’s or assignee’s interestarpolicy. The
ept of the loan.

11. In case of nom
payable to policyholde

policyholder whose life isuied, if the nominees die before the policyholder, the precaes
his heirs or legal representativéslder of succession certificate.

12. In case nominee(s) survive the person whose lifsised, the amount secured by the policy shall be paid tossueivor(s).

13. Where the policyholder whose life is insured nominhies
a. parents or

b. spouse or
c. children or
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d. spouse and children
e. or any of them

the nominees are beneficially entitled to the amount payableebingurer to the policyholder unless it is proved pidityholder
could not have conferred such beneficial title on the nontiaging regard to the nature of his title.

14. If nominee(s) die after the policyholder but beforeshiare of the amount secured under the policy is paid, #re sh the
expired nominee(s) shall be payable to the heirs or legal refatigerof the nominee or holder of succession certificate af su
nominee(s). -
y- N
o
15. The provisions of sub-section 7 and 8 (13 andtoave) shall apply to all life insurance golicies maturingpfmayment after

AN
the commencement of Insurance Laws (Amendment) Act, 2015. S N
TR N
16. If policyholder dies after maturity but the proceedszamkfit of the policy has not been p m because ith, his

nominee(s) shall be entitled to the proceeds and benéfiegfolicy. L f
e
which Section 6 of I\Momdﬁr‘sperty

t) Ac%)l& a nominagion i
is mentighatlit is made

17. The provisions of Section 39 are not applicable toliminsurance poli

made in favour of spouse or children or spouse and ehildhether or not on th of the policy
under Section 39. Where nomination is intended to be noasigouise ildren o se and chi

[ Disclaimer : Thisis not a comprehensive list of amend
version prepared for general information. Policy Holder
accurate details. ]

t), 2015 and only a simplified
te Notification for complete and
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Annexure Il

Section 45 — Policy shall not be called in question on tiggound of mis-statement after three years

Provisions regarding policy not being called into questioterms of Section 45 of the Insura‘Act 1938, as amelgled
Insurance Laws (Amendment) Act, 2015 dated 23.03.2015 aoli@asd:

01. No Policy of Life Insurance shall be called in questiorany ground whatsoeveafter expi#y of 3 yrssfrom

a. the date of issuance of policy or

b. the date of commencement of risk or
c. the date of revival of policy or

d. the date of rider to the policy
whichever is later.

02. On the ground of fraud, a policy of Life Insurance inayalle with ars fro
a. the date of issuance of policy or

b. the date of commencement of risk or
c. the date of revival of policy or

d. the date of rider to the policy

whichever is later.
For this, the insurer should communicaie. i iti [ resentative or nominee or assigfieesured, as
applicable, mentioning the ground al i

03. Fraud means any of the following acts
the insurer to issue a life insurance policy:
a. The suggestion, as a fa ichi arfghwine insured does not believe to be true;

, depending on cireumoss of the case, it is the duty of the insured or his &geping
givalent to speak.

05. No Insure repudiate a life insurance Policy engitound of Fraud, if the Insured / beneficiary can proa tine
misstatement was true to the, best of his knowledge andweerano deliberate intention to suppress the fact or thatmiszh
statement of or
suppression of mate
beneficiaries.

are within the knowledge of teer@m. Onus of disproving is upon the policyholdemlive, or

06. Life insurance Policy can be called in question withiye&rs on the ground that any statement of or suppressiarfaaft
material to expectancy of life of the insured was incorrectlyemadhe proposal or other document basis which policyissasd

or revived or rider issued. For this, the insurer sthha@olmmunicate in writing to the insured or legal repregam or nominee or
assignees of insured, as applicable, mentioning the grouhdmaterials on which decision to repudiate the policy of life
insurance is based.
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07. In case repudiation is on ground of mis-statemenhandn fraud, the premium collected on policy till the ddteepudiation
shall be paid to the insured or legal representative or m@minassignees of insured, within a period of 90 days fihe date of
repudiation.

08. Fact shall not be considered material unless it has a loii@dhg on the risk undertaken by the insurer. The onus iissurer
to show that if the insurer had been aware of the saidrfadife insurance policy would have been issued to théréa.

09. The insurer can call for proof of age at any time ishentitled to do so and no policy shall be deemed to be daltpebstion

merely because the terms of the policy are adjusted on subsgmoehtof age of life insured. So, this Section will ri

applicable for questioning age or adjustment based ot pfage submitted subsequently A‘
A

[ Disclaimer : Thisisnot a comprehensive list of amendments of I nsurance Laws (AmendmeAOlSﬁpd only a smplified
version prepared for general information. Policy Holders are advised to refer to Original motificWr complete and

accurate details = &
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